COMMITTEE ON SUBORDINATE LEGISLATION

(2023-2024)

(SEVENTEENTH LOK SABHA)

THIRTY SECOND REPORT

MINISTRY OF TEXTILES

Infirmities in the "Protective Textiles (Quality Control) Order, 2022
[S.0.1707(E)]".

(PRESENTED TO LOK SABHA ON (18.12.2023)

LOK SABHA SECRETARIAT
NEW DELHI
DECEMBER, 2023/ AGRAHAYANA 1945 (SAKA)



COSL No. 124 Vol.ll

(C) 2023 BY LOK SABHA SECRETARIAT

Published under Rule 382 of the Rules of Procedure and Conduct of Business in Lok

Sabha (Sixteenth Edition) and printed by the Lok Sabha Secretariat, New Delhi-
110001.



CONTENTS

COMPOSITION OF THE COMMITTEE...........cccoiiiiinneats

INTRODUCTION. ...

Report

REPORT

Protective Textiles (Quality Control) Order, 2022 dated
12.04.2023 [(S.0O. 1707E)]

ANNEXURES
Protective Textiles (Quality Control) Order, 2022 dated
12.04.2023 [(S.0. 1707E)]
Protective Textiles (Quality Control) Amendment Order,
2022[(S.0. 2332 (E)] dated 26.05.2023
Ministry of Law and Justice OM NO. 4(3)/20212-L.1. dated
29.06.2012

APPENDICES

Summary of Observations/ Recommendations made by the
Committee.

Extract from Minutes of the Sitting of the Committee on
Subordinate Legislation (2023-24) held on 23.11.2023.
Extract from Minutes of the Sitting of the Committee on
Subordinate Legislation (2023-24) held on 14.12.2023.

Page No.

(ii)

(iii)

1-5

6-9

10-11

12-13

14-16

17-18

19-20



W Ddh -

MEMBERS OF THE COMMITTEE ON SUBORDINATE LEGISLATION
(2023-2024)

Shri Balashowry Vallabhaneni Chairperson

MEMBERS

2. Shri. Manickam Tagore B.
3. Shri Pinaki Mishra
4. Dr. Pritam Gopinath Rao Munde
5. Shri Chandeshwar Prasad
6. Shri N.K.Premachandran
7. Shri Suresh Kumar Pujari
8. Shri A.Raja
9. Shri Nama Nageshwara Rao
10.  Shri Sanjay Seth
11.  Dr. Amar Singh
12.  Shri Brijendra Singh
13.  Shri Su Thirunavukkarasar
14.  Shri Ram Kripal Yadav
15.  Shri Arvind Ganpat Sawant

SECRETARIAT
Shri Srinivasulu Gunda - Joint Secretary
Smt. Jagriti Tewatia - Director
Shri Maya Ram - Deputy Secretary

Smt. Vandana Pathania Guleria

Under Secretary

(ii)



INTRODUCTION

|, the Chairperson, Committee on Subordinate Legislation having been
authorised by the Committee to submit the Report on their behalf, present this

Thirty-second Report.

2. This matters covered by this Report were considered by the Committee on
Subordinate Legislation at their sitting held on 23.11.2023.

3. The Committee considered and adopted this Report at their sitting held on
14.12.2023.
4. For facility of reference and convenience, Observations/ Recommendations of

the Committee have been printed in thick type in the Part-Il of the Report.

5. The Extracts of the Minutes of the Sitting of the Committee (2023-24) relevant
to this Report are brought out in Appendix-Il & Appendix-Ill of the Report.

New Delhi; BALASHOWRY VALLABHANENI
14 December,2023 Chairperson,
23 Agrahayana,1945 (Saka) Committee on Subordinate Legislation
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REPORT
PART -1

The Protective Textiles (Quality Control) Order, 2022 (SO 1707E).

The Protective Textiles (Quality Control) Order, 2022 was published in the
Gazette of India, Extraordinary dated 12.04.2023 [S.0.1707 (E)] (Annexure-l). The
Order was scrutinized in accordance with the laid down norms and various
Recommendations made by the Committee on Subordinate Legislation. On scrutiny
of the aforesaid Order, some infirmities were observed and the Ministry of Textiles
was requested to furnish their comments on the same. The infirmities pointed out
and the comments furnished by the Ministry are reproduced in the succeeding

paragraphs:-

2. It was observed that the Short title and the Commencement clause of the

above Order reads as under:-

(1) This Order may be called the Protective Textiles (Quality Control)
Order, 2022.

(2) It shall come into force on the 180 days after its publication in the
Official Gazette.

A. Infirmity in the Commencement Clause:-

3. On scrutiny of the Order, it was observed that in the Commencement clause
of the Order, in place of giving a specific date on which the 'Order' shall come into
force, the words - 'it shall come into force on 180 days after its publication in the
Official Gazette' had been mentioned. The Ministry was thus asked vide this
Secretariat OM dated 12.05.2023 to clarify, why a specific date cannot be mentioned
in the Commencement clause in place of 180 days, so as to make it more specific

and transparent.

4. In response, the Ministry of Textiles vide their OM dated 30.05.2023

submitted as under:-



"The Observations of the Committee with regard to The Protective Textiles
(Quality Control) Order, 2022 dated 12.04.2023 have been noted by the
Ministry, and the Ministry has issued necessary Amendment Order in this

regard."

5. On perusal of the reply furnished by the Ministry it was noted that the Ministry
of Textiles has issued the Protective Textiles (Quality Control) Amendment Order,
2022 [S.O. 2332(E)] dated 26.05.2023 (Annexure-Il) whereby in place of 180 days in
Sub-Paragraph (2) of the Commencement clause of the Protective Textiles (Quality

Control) Order, 2022, the Ministry have mentioned as under:-
"(2) this Order shall come into force on the 7" October, 2023."

6. The Committee note that, the Protective Textiles (Quality Control) Order,
2022 was published in the Extraordinary Gazette, Part Il, Section 3(ii) dated
12.04.2023. On scrutiny of the Order, it was observed that, in the
Commencement Clause of the Order, instead of giving a specific date for its
commencement, the Order mentioned that, 'it shall come into force on the 180
days after its publication in the Official Gazette'. The Committee were of the
view that, absence of a specific date in the Commencement clause may create
confusion, especially for some moderately educated persons about the exact
date from which the provisions made in the Order will be applicable. It was,
thus, felt that if a specific date is mentioned, it will avoid scope of any
confusion and litigation. In order to seek clarification on this, the said matter

was referred to the Ministry of Textiles for furnishing their comments.

7. It may be noted that, on being pointed out, the Ministry of Textiles in
their reply dated 30.05.2023 submitted that, they have noted the Observations
made by the Committee and notified the Amendment Order in this regard on
26.05.2023. For commencement of the provisions notified vide Order dated
12.04.2023, in the Amendment Notification, the Ministry replaced the words -
"in place of 180 days" by "this Order shall come into force on the 7" October,
2023".

8. The Committee, thus, while expressing satisfaction, direct the Ministry

to ensure that, as far as possible, Rules /Orders should be self-contained and
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should avoid use of vague expressions, whose form or purport require further
elucidation to avoid unnecessary confusion and misinterpretation, especially
on account of deciding the date from which the provisions will be made
effective. The Committee, therefore, recommend that while framing
Rules/Orders, it should always be expedient on the part of the Ministry to be
unequivocal and a clear date, with effect from which, the provisions of an
Order shall come into effect should always be mentioned in an Order to be

more specific and transparent.
B. Infirmity in the Short Title -

9. On scrutiny of the Short title of the Protective Textiles (Quality Control) Order,
2022 which was published in the Official Gazette on 12.04.2023, it was noticed that
the Year in the Short Title does not tally with the year in which the Order was
published in the Extraordinary Gazette. It can be seen that the Order has been
notified in the Extraordinary Gazette on 12.04.2023, whereas the year mentioned in
the Short Title of the Order is 2022.

10.  Itis further observed that, the Short title of the Amendment Order notified vide
[S.O. 2332(E)] dated 26 May, 2023 also reads as, 'This Order may be called the
Protective Textiles (Quality Control) Amendment Order, 2022'. Thus, again the year
in the Short title does not tally with the year of publication in the Official Gazette.

11. The Committee may, like to draw attention of the Ministry of Textiles to
the oft repeated Recommendation made by the Committee that the year in the
Short Title should invariably be in conformity with the ‘'year' of their
publication in the Gazette of India so as to facilitate easy location of such
‘Statutory Orders', especially in locating the Rules and Regulations from year-

wise lists.

12. The Committee may also like to draw the attention of the Ministry towards
the Recommendation made by the Committee, way back in 1972, when the
Committee, in their Fifth Report of the Fifth Lok Sabha, while taking a serious
view of the recurrence of such errors, had desired that the Legislative
Department of the Ministry of Law and Justice should, in consultation with the

Government of India Press, devise some procedure for making changes in the
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year of the Short title, especially in case of the Rules, which are sent by the
Ministries towards the end of Year for Publication and get published in the
next corresponding Year. Accordingly, the Ministry of Law and Justice had
issued instructions to the Directorate of Printing and all
Ministries/Departments of Central Government vide their OM No. 4(3)/2012-L.I.
dated 29.06.2012 (Annexure-lll). Since then the Committee have many times

reiterated this Recommendation.

13. It is, however, observed that the Ministry of Textiles, did not strictly
adhere to the above Recommendation of the Committee in this regard as both
the Notifications issued by the Ministry have mentioned the year 2022 in the
Short title, whereas both the Notifications have been published in the Gazette
of India in the year 2023. The Committee therefore may like to, draw attention
of the Ministry towards the fact that, with the change in the manner of
publishing Gazette Notifications from analog to digital, the precise time and
year when the Gazette is published in the electronic mode assumes
significance. The Committee, therefore, desire that the Ministry of Law and
Justice (Legislative Department) should once again issue suitable instructions
to the Department of Publication in the Ministry of Housing and Urban Affairs
and all the Ministries/Departments of Government of India for making
consequential changes in the year of the Short title of such cases and avoid
occurrence of such infirmities in the Rules, Regulations, Bye-laws etc. in

future.

14. Under the circumstances, the Committee, also recommend the Ministry
of Textiles to scrupulously follow the oft repeated Recommendations of the
Committee while framing Rules in future. The Committee also draw attention
of the Ministry, to another oft repeated Recommendation of the Committee, as
per which, a Corrigendum should be issued within 30 days from the date of
publication of the Notification in Official Gazette, in cases where discrepancy
in the year of the Publication occurs. The Committee, therefore, recommend
that the Ministry to issue a Corrigendum within the specified time frame,

rectifying the error in the Short Title of both the Notifications under reference.



The Committee may like to be apprised of the conclusive action taken in the
matter.

New Delhi; BALASHOWRY VALLABHANENI
14 December, 2023 Chairperson,
23 Agrahanaya, 1945 (Saka) Committee on Subordinate Legislation
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[ATT II—A72 3(ii)] HTEA T eI © AATATOT 3

MINISTRY OF TEXTILES
ORDER
New Delhi, the 10th April, 2023
§.0. 1707(E).—In exercise of the powers conferred by sub-sections (1) and (2) of section 16 read with

section 17 and sub-section (3) of section 25 of the Bureau of Indian Standards Act, 2016 (11 of 2016), the Central
Government is of the opinion that it is necessary so to do in the public interest and after consulting the Bureau of
Indian Standards, hereby makes the following Order, namely:-

1. Short title and commencement.— (1) This Order may be called the Protective Textiles (Quality Control)
Order, 2022.

(2) It shall come into force on the 180 days after its publication in the Official Gazette.

2. Application — This Order shall apply to goods or article specified in column (2) of the Schedule ammexed to
this Order, but shall not apply to such goods or article meant for export.

3. Compulsory use of Standard Mark. — The goods or article specified in column (2) of the said Schedule
shall conform to the corresponding Indian Standard specified in column (3) thereof and shall bear the
Standard Mark under a licence from the Bureau in accordance with Scheme-I of Schedule-II to the Bureau of
Indian Standards (Conformity Assessment) Regulations, 2018.

4. Certification and enforcement authority. — The Bureau shall be the certifying and enforcing authority in
respect of the goods or article specified in column (2) of the said Schedule.

5. Penalty for contravention. — Any person who contravenes the provisions of this Order shall be punishable
in accordance with the provisions of the Bureau of Indian Standards Act, 2016 (11 of 2016).

SCHEDULE
St Goods or article Tndien Stundard Title of Indian Standard
No. Is)
eY) (2 (3 @
) Ciitainsand Digpes IS 15741 - 2007 Tf:xulcs — Re_smtal_lcc to ignition of curtains and
drapes - Specification
Upholstered composites used for Textiles - Resistance to ignition of upholstered
2 P : D j IS 15768 : 2008 composites used for non-domestic furniture —
non-domestic furniture : :
Specification
Textiles - Protective Clothing for Firefighters —
3 Protective clothing for firefighters | IS 16890 : 2018 Specification
4 Protective gloves for firefighters IS 16874 : 2018 Trmtiles = Protoctive; Glovpsgtor Birchzhicrs;=
Specification
) i : - y Textiles - Protective clothing for Industrial
5 Pw.tcct.nc gloting: torgindustrs] 1S 15748 : 2022 workers exposed to heat (excluding firefighters'
workers exposed to heat - i :
and welders' clothing)
Clothing made of limited flame Textiles - requirements for clothing made of
6 spread materials and material IS 15742 - 2007 limited flame spread materials and material
assemblies affording protection - assemblies affording protection against heat and
against heat and flame flame - specification
7 | High visibility Warning Clothes | IS 15809 : 2017 High sasiblity seoming)clothis specifcation
(first revision)
3 Protetctlve Clo_rhmg for use in IS 16655 - 2017 Texule_s - Protective clothing for use in welding
welding and allied processes and allied processes
0 Tactical 3 point sling IS 16725 - 2018 Textiles - Tactical 3 point sling universal -

Specification




4 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEC. 3(ii)]

Pouch for ammunition and Textiles - Pouch for ammunition and grenades
10 grenades made of disruptive | IS 16726 : 2018 made of distuptive paftern nylon 6 6 -
pattern nylon-66 Specification
11 | Bullet resistant jackets 1517051 : 2018 | Lexfiles - Bullet resistant jackets - Performance
requirements
Water-proof nmltipurpose rain ) Textiles - Water-proof multipurpose rain poncho
12 IS 17286 : 2019 . . . . .
poncho with convertibility as bivouac - Specification

Note : For the purposes of the Schedule, it is clarified that the latest version of Indian Standards established and
published by the Bureau from time to time in accordance with the provisions of clause (17) of section 2 of the
Bureau of Indian Standards Act, 2016 (11 of 2016), shall apply from the date of such publication.

[No. 6/1/2021-R&D (Pt.3)]
RAJEEV SAXENA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. s aiuss g
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File No. 6/1/2021-R&D(Pt.4) (Computer No. 53973)

461486,/2023/R&D
2 L THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
MINISTRY OF TEXTILES
ORDER

New Delhi, the 24th May, 2023

8.0. 2332(E).—In exercise of the powers conferred by sub-sections (1) and (2) of section 16 read with

section 17 and sub-section (3) of section 25 of the Bureau of Indian Standards Act, 2016 (11 of 2016), the Central
Government is of the opinion that it is necessary so to do in the public interest and after consulting the Bureau of
Indian Standards, hereby makes the following Order, namely:-

| 8 Short title and commencement.—(1) This Order may be called the Protective Textiles (Quality Control)
Amendment Order, 2022.

(2) It shall come into force from the date of its publication in the official Gazette.

2. In the Protective Textiles (Quality Control) Order, 2022, in paragraph 1, for sub-paragraph (2), the following
sub- paragraph shall be substituted, namely :-

“(2) This order shall come into force on the 7" October, 2023.”
[F. No. 6/1/2021-R&D (Pt.3)]
RAJEEV SAXENA, Jt. Secy.

Note : The principal order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-Section (ii)
vide notification number S.0. 1707(E) dated 10" April, 2023.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications. Delhi-110054. swesmman zzee
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Annexure-lll

_ Government of Beln &
Mlmstry of Law and Justice
i Legislative Department

ok k

Shastri Bhawan, New Delhi,
29™ June, 2012

f rules, regulation, bye-laws etc. — regarding.

to refer to Lok Sabha Secretariat’s O.M. No.
012 on the above mentioned subject. The

e has been repeatedly drawing attention of the
has also made several recommendations, which

'All rules should be given short-title.

All amendments in rules should be given short titles. The title
[ show the serial number of the amendment and ‘year’

g.

besides being given in the body, should be given at
(Para 44 of Third Report of 1% Lok Sabha)

miﬁb to all rules whether original or amended
cation of the Gazette Notification. (Para

cribing the entire content,
. ﬁPﬂIa 4.3 of Fifth report of

12



Rules/Regulations.

3. In view of the above, you are requested to take note of the above mentioned
recommendations of the ittee on Subordinate Legislation SO that necessary
consequential changes in the short-title of the rules with regard to year in which the
are made/carried out and indicate

rules are made and number of the amending rules N
correct year in the short title and avoid occurrence of such infirmities 111 the

‘Rules/Regulations in future.

e . (K Kmar)

"_;,.a.-_":g,-. n s b Deputy Legislati\..re Counsel
b4 BT - Tel.No. 23384841
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APPENDIX |

(Vide Para 4 of the Introduction of the Report)

SUMMARY OF RECOMMENDTIONS MADE IN THE THIRTY-SECOND REPORT
OF THE COMMITTEE ON SUBORDINATE LEGISLATION

(SEVENTEENTH LOK SABHA)

Summary of Recommendations

The Committee, thus, while expressing
satisfaction, direct the Ministry to ensure that,
as far as possible, Rules /Orders should be self-
contained and should avoid use of vague
expressions, whose form or purport require
further elucidation to avoid unnecessary
confusion and is interpretation, especially on
account of deciding the date from which the
provisions will be made effective. The
Committee, therefore, recommend that while
framing Rules/Orders, it should always be
expedient on the part of the Ministry to be
unequivocal and a clear date, with effect from
which, the provisions of an Order shall come
into effect should always be mentioned in an
Order to be more specific and transparent.

SI. No.| Reference to Para
No. in the Report
1. 8
2 11

The Committee may, like to draw attention of the
Ministry of Textiles to the oft repeated
Recommendation made by the Committee that
the year in the Short Title should invariably be in
conformity with the 'year' of their publication in
the Gazette of India so as to facilitate easy
location of such 'Statutory Orders', especially in
locating the Rules and Regulations from year-
wise lists.
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The Committee may also like to draw the
attention of the Ministry towards the
Recommendation made by the Committee,
way back in 1972, when the Committee, in
their Fifth Report of the Fifth Lok Sabha, while
taking a serious view of the recurrence of
such errors, had desired that the Legislative
Department of the Ministry of Law and Justice
should, in consultation with the Government
of India Press, devise some procedure for
making changes in the year of the Short title,
especially in case of the Rules, which are sent
by the Ministries towards the end of Year for
Publication and get published in the next
corresponding Year. Accordingly, the Ministry
of Law and Justice had issued instructions to
the Directorate of Printing and all
Ministries/Departments of Central
Government vide their OM No. 4(3)/2012-L.1.
dated 29.06.2012 (Annexure-lll). Since then the
Committee have many times reiterated this
Recommendation.

13

It is, however, observed that the Ministry of
Textiles, did not strictly adhere to the above
Recommendation of the Committee in this regard
as both the Notifications issued by the Ministry
have mentioned the year 2022 in the Short title,
whereas both the Notifications have been
published in the Gazette of India in the year 2023.
The Committee therefore may like to, draw
attention of the Ministry towards the fact that,
with the change in the manner of publishing
Gazette Notifications from analog to digital, the
precise time and year when the Gazette is
published in the electronic mode assumes
significance. The Committee, therefore, desire
that the Ministry of Law and Justice (Legislative
Department) should once again issue suitable
instructions to the Department of Publication in
the Ministry of Housing and Urban Affairs and all
the Ministries/Departments of Government of
India for making consequential changes in the

15




year of the Short title of such cases and avoid
occurrence of such infirmities in the Rules,
Regulations, Bye-laws etc. in future.

14

Under the circumstances, the Committee, also
recommend the Ministry of Textiles to
scrupulously  follow the oft repeated
Recommendations of the Committee while
framing Rules in future. The Committee also
draw attention of the Ministry, to another oft
repeated Recommendation of the Committee, as
per which, a Corrigendum should be issued
within 30 days from the date of publication of the
Notification in Official Gazette, in cases where
discrepancy in the year of the Publication
occurs. The Committee, therefore, recommend
that the Ministry to issue a Corrigendum within
the specified time frame, rectifying the error in
the Short Title of both the Notifications under
reference. The Committee may like to be
apprised of the conclusive action taken in the
matter.

16




APPENDIX I

MINUTES OF THE FIRST SITTING OF THE COMMITTEE ON SUBORDINATE
LEGISLATION (2023-2024)

The first sitting of the Committee on Subordinate Legislation (2023-24) was
held on Thursday, the 23™ November, 2023 from 1100 to 1115 hours in Committee
Room ‘D’, Parliament House Annexe, New Delhi.

PRESENT
Shri Balashowry Vallabhaneni Chairperson
MEMBERS
2. Shri Pinaki Misra
3. Dr. Pritam Gopinath Rao Munde
4. Shri N.K. Premachandran
5. Shri Suresh Kumar Pujari
6. Shri Sanjay Seth
7. Shri Brijendra Singh
8. Shri Arvind Ganpat Sawant
SECRETARIAT
1. Shri Srinivasulu Gunda - Joint Secretary
2. Shrimati Jagriti Tewatia - Director
3. Shri Maya Ram - Deputy Secretary
2. At the outset, the Chairperson welcomed the Members to the first sitting of

the Committee on Subordinate Legislation, re-constituted for the term 2023-2024.
The Chairperson then apprised the Members of the Committee about the working of
the Committee and also highlighted the performance of the Committee during
previous term (2022-2023).

3 *%k%* *k% *%k%
4. *k%* *k% *%k%
5. Thereafter, the Committee took up for consideration Memorandum No. 2

based on the infirmities culled out by the Secretariat in the “Protective Textiles
(Quality Control) Order, 2022 of the Ministry of Textiles”.

6. After due deliberations, the Committee adopted the Memorandum No. 2
without any modification and decided that draft report be prepared on the points
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raised in the Memorandum No. 2 and submitted before the Committee for
consideration and adoption.

7 *k% *k% *k%x

The Committee, thereafter, took briefing by the representatives of the
Department of Economic Affairs in the Ministry of Finance.

*** Omitted portion of the Minutes are not relevant to this Report.
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APPENDIX-III

MINUTES OF THE THIRD SITTING OF THE COMMITTEE ON SUBORDINATE
LEGISLATION (2023-2024)

The Third Sitting of the Committee (2023-24) was held on Thursday, the
14 December, 2023 from 1030 hours in Committee Room 1, B Block, Extension to
Parliament House Annexe, New Delhi.

PRESENT
Shri Balashowry Vallabhaneni Chairperson
MEMBERS

Shri Chandeshwar Prasad
Shri Suresh Kumar Pujari
Shri A.Raja

Shri Nama Nageswara Rao
Shri Sanjay Seth

Dr. Amar Singh

Shri Brijendra Singh

Shri Ram Kripal Yadav

0.  Shri Arvind Ganpat Sawant

= © © N o g bk~ D

SECRETARIAT

—

Sh. Srinivasulu Gunda

Joint Secretary

2. Smt. Jagriti Tewatia - Director
Sh. Maya Ram - Deputy Secretary
2. At the outset, the Chairperson welcomed the Members to the sitting of the

Committee. The Committee then considered the following draft Reports :-

(i)

Draft Thirty-second Report on Infirmities observed in the Ministry of
Textiles,’ Protective Textiles (Quality Control) Order, 2022 [S.0.1707 (E)
dated 12.04.2023];

*k%x *k%x *k%k *k%k

*k% *k% *k% *k%x
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3. After deliberations, the Committee adopted the above draft Report without any
modification. The Committee also authorized the Chairperson to present the same to

the House.
4 *k%* *%k%* *k%* *%k%
5 * %% * %% * %% k%%

The Committee then adjourned.

*** Omitted portion of the Minutes are not relevant to this Report.
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